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S.0. 157 In e;{ermse of the powers conferred by séctlor;l
357-A oi‘[ﬂle Code of Criminal Ploceﬁme 1973 (Central Act No.
2 of 1974) the Sfatc Govértnment 11-31@in f:ame the scheme for ‘
. prowdmg funds for' the’ compenlsatlon to i.he wchms or. thelr s
| dependents }vho have suffered Toss or 1n|u1y as a 1esult 0{' the '
| crime and who require Ieha'bllltatlon namely - Y
1, Short Tltle- This s&heme may be called the Rajasthan ,
Victim Compensation ,Scileme 2011 e St _ﬁ'
% Def?mti‘.!qn‘s - QI) E} ﬂ}{%, SCh_CI‘ll.Chll;.lElll‘GS'? tlh_e ;c]:rg(n ext
i otherwise reqlmes’- 3 e 3% o) r;f v i {;
i (a). "dee" means the  Code 0r Cnnﬁhal Procedure 19J73 0
(Central Act ] No '2 of ’19?4) 5 e
(b’ "Scheduic means Scheﬂule ap ended to tlus schcmc
(c) "Sfa{e" means ﬂle lS'[ate of Rajasﬂ]an and e .
(d)" "Victin means a person who has ¢ su e:ed loss or 111_]1.1 y
as a 1esult of cume and require :ehablhfat:on and the t
I RN SIS I
expl essmn vmtlm mcludes 'th depcndem
2) Words and expressmns Ubﬁ‘:]d herelii and not deﬁned l?ut deﬁneﬁ
in the Indian’ Penal Code 1866 (Cenhl‘aj Act No‘hsrof iSGﬁj or the
General Clauses Ac’t '1955 (Centlal ‘Act No. VIIT'of 1955 Af:f)
i have the same 1eanmgs respectlvely as asmgned to ﬂ}em m the

Code and the Genelal Clauscs Act 1955
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3. Victim :Compensation Fund. - (1) There shall be
constituted a fund namely Vietim Compensahon Fund from which

amount of compensation under ‘this scheme shall be"paid to’ the-

victim or his dependants. B
(2) The State Government shall a]lot a separate budget for=this
scheme ever: y year..
(3) The fund shal] ‘bc operated by the Secretaty, .- State" Legal.
Services Authority." ‘
4, Eligibility.- A victim or his dependents shall be ellﬂlble for
the grant of compensation if :-
(a) Ne/she!hhsshot beéen compensated for the loss or injury
under any-other scheme of the Central/State Government or
" any other institution.;
(b) lass or njury sustamed by the victim or his dependents
t should have caused loss of income o the family making it
difficult to meet their both ends w1t’hout ‘the financial aid or

has to spend beyond, hIS means enl medical treatment of
mental/physical injury; ROLER A

(c) the” perpelrator of a hemohs crlme 15 fiot tr. aceable Dr

goes unpumshed aﬁer trla‘l but t'he vletu-p is 1dent1ﬁab1e andh ¢
has to mcm' of expenses on ph}smal and ) ental

1elnb111tat on, suu::11 \«1ct1111 .may ‘also ‘apply Tor the grant of

compensatlon under sub—SG(:tlon (4) of seetlon 357 A of the
Code

bectlpn aS?-A of the Code e :
(eS “the™ Victiny/claimant 1ep0rt ~the. cnme w1t11out

unreasonable delay to .the Juchmal Maglstl ate of the area .}

provided ‘that the Dlstrxctir*Legal Servme Authm uy? 1F
Satisfied, for the rea{sons ‘Eo :I;ye reemded in vmtmg, may
eonéloue the de}a and o :
" the' \71ct1rnfclannaﬁt'i E:Jclfnlgerate w1th 1he pollce and
prioseclt iillOIIll ‘(iil;l}l ing 4 the mvesfigat_lon and fnal of the case. '_
Procedure fm' grant:of compcnsatmu = Whenever a
1econ‘m1etadallon is, made by the Court unde: sub- sectlon (2) ana
(3). or an, epphcatlon 1s made by any v1et1m or ]1xsﬂ1e1 éependent
under sub- section “) of section 357-A’ of the Cocle 10 the D;stnct

" Legal Serwce Authorlly or the Staié Legal Setvice Authorliy,

the case may be, the District Legal Service Authority or the:State-

| atestl aws com
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Lugal Service Authority, as the case may be. shall examine the

case and verify the contents of the claim with regard to the loss or
- injury caused to victim/claimant and arising out of the reported
criminal activity and may call for any other relevant information
. necessary -in order to determine genuineness. The District Legal

Servieg Authority or the State Legal Service Authority, as the case

may be, shall award conpensation within two .months, in
.accordance with provisions of this Scheme.

3 ni(2)-The District Legal Service Authority or the State Legal

Service Authority, as the case may be, shall decide the quantum of
weompensation to be awarded: o, victim or; his:dependents on the
,,bﬂblS‘Df loss caused to the victimi, medical £xpenses to be incurred
trgatment, -minjmum amount - re_quned for . rehabilitation
mql_udmg :such . incidental charges as funeral expenses etc. The
compensation ;may:.vary from case to.case-depending on fact of
-each case. -
(3 Compensatlon under. thIS Scheme qhall be pau:l subject to
the condition that if the trial court WhIlE‘. _passing judgment at late:
- -Adate, orders the accused persons to pay any amount by way of
ricompensation under sub section (3) of section 357 of the code, the
wctrmf‘Clalmant sshall - remit an .amount ordered equal to the
amount of compensation, or the amount ordered to.be paid under
iihe said sub section,(3) of. ﬁc;ctlon 357 of the Code. whichever is
less s1Anundertaking to j thisveffect shall \be .given. by the

' ;wclmv*gl,almam before disbursal of the: qompensatlon amount.

{4) The,quantum,of compensation.decided by, the District Legal
e Se,mce suthority,or.the State Legal Service: ;A].It]lorlf_‘f «as,the case
may”hegvsha,llxbﬂedgsbursed to ithevictim; or Jlus .dependents, as the
imigage-may,he; fromy the, Vietim Compensation Fund. o0 o
(5) Compensation received by the victim f10m_,¢hg«-State n
relation to the crime in question, namel yyinsurance, ex-gratia and
/or payment received under any other Act,or scheme run by the
State shall be considered as part of the compensation amount under
this scheme and if;the compensation amount granted under this
..scheme, excecds thna\f payments,,received by, .1 the ictim from
pollatﬁlal sources mentioned above. the balance amount shall be
paid out of Victim Compensation Fund.. =
,,(61 The cases covered under Motor vemcle A'ct, 1988(Cent1a1
Act No. 59 of 1988) wherein compensatlon isto be awarded by the
Motor Acmdent Claims TnEuna] shall not be coveled under the

Scheme. PR W
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(7) The District Legal Services Authority or the State Legal
Service Authority, as the case may be. to alleviate the suffering of
the victim, may order for immediate first aid facility or medical
benefits to be made available free of cost on the certificate of the
police officer not below the rank of the officer in charge of the
police station or Magistrate of the area concerned. or any other
interim relief as it may deem fit.

(8) The quantum of compensation to be awarded to the victim
or his dependants shall not be exceeded from the maximum limit
as per Schedule. :

' 6.0rder to be placed on record.- Copy of the order of

compensation passed under this scheme shall be placed on record
of the trial Court to enable the court to pass an order of
compensation under sub-section (3) of section 357-A of the code.

7. Limitation- No claim made by the victim or hi:
dependents under sub-section (4) of section 357-A of the -
shall be entertained after a period of one year from the da
commission of the crime: ;

Provided that the District Legal Service Authority
State Legal Service Authority, as the case may be if satisfiec ’
the reasons to be recorded in writing, may condone the delay
filing the claim. _ = . :

8. Recovery of  compensation.- (1) The District Legal
Service Authority or the State Legal Service Authority, as the case |
may be, if deemed fit' shall institite''proceedings before the |
competeut' Court of Law in ‘consultation with the office of |
concerned public prosecutor for recovery of the compensation |
granteéd to the victim or his dependanits from the person responsible !
for causing loss or injury as a result of the crime committed by |
them. . '
(2) The amounts, so recovered. shall be deposited in the
Victim Compensation ['und. %" e

SCHEDULE )
- {Seeiule S(B)] - : ;
S.N. | Particulars of loss orfinjury = | Maximum Limit
i i o s ) of compensation
1 2 .17 T B Tt 3 |£
"4 [LossofLife T R, 2,00,000- |
3. | Loss of any limb or part of body " | Rs, 1,00.000/- b=t
‘resulting 80% ora above - :
Handicap.

e T R
————
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3. Loss of any limb or part of body Rs. 50,000/~
resulting 40%& below 80%
Handicap. : :

4. Rape of Minor -Rs, 3,00,000/-

5 Rape ' Rs, 2.00,000/-

6. Rehabilitation Rs, 1,00,000/-

T Loss of any limb or part of body Rs, 25,000/-

resulting 40% Handicap.
8. Loss of any injury causing sever Rs, 25,000/-
mental agony to women and child
victims in case like Human

Trafficking/ .
9. | Simple loss or injury to child Rs, 20,000/-
victim.
10. ' P{:;'manent disfiguration of the Rs, 2,00,000/-
. head or face by acid
»kaD
iy ofid [No. F. 17 (154) Home/10]
B » Ry Order of the Governor,
T i SiT. Q9. '\q'g,
Wt b Principal Sécretary to the Government.
ny <

Government Central Press, Jaipur.
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